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Sh. Rajnish Sinha, Advocate alongwith Eir Anil Kumar, PCS for the

respondents. Sh. Ashish Agarwal alongwith Sh. Ashish Kumar Srivastava,

Advocates for the petitioner.

In the present matter, Ld. Observer has already submitted his report and this
application has previously been disposed of by this Tribunal’s order dated 19™ May,
2017 subject to such observation made in the order by this Court on 14.08.2017 in

respect of continuance or otherwise of Dr. Pawan Jaiswal as an observer in the

matter.
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